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O R D E R 

25.07.2019   As the appeal is already dismissed with reasoned order, the 

Interlocutory Application is not maintainable.  The Appellant may take 

appropriate steps in accordance with law.  

[Justice S.J. Mukhopadhaya] 

Chairperson 
 

 
 

[ Justice A.I.S. Cheema ] 

Member (Judicial)       
 
 

 
 

         [ Kanthi Narahari ] 
                              Member (Technical) 
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